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Increase in the Prices of Oil Product

645. SHRI VAYALAR RAVL:
DR. B.B. DUTTA:

Wwill the PRIME MINISTER be
pleased to state:

(a) whether Government have decided
to increase the prices of subsidised oil
products by 15% every year, to bring the
domestic prices to the international level;

(b) if so, what are the reasons to phase
out subsidv for the oil products;

(c¢) whether India, Oil Corporation is
authorised to declare this policy of reduc-
ing the subsidy which affects the poor;
and

(d) the details of the statement made
by the Finance Director, Indian Oil Cor-
poration during an oil refining conference
in Singapore?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI T.R. BAALU):
(a) No, Sir.

(b) to (d) Do not arise.

Clearance of power projects by the State
Governments

646. PROF. RAM KAPSE: Will the
PRIME MINISTER be pleased 1o state.

(a) whether Government have decided
that the State Governments would be
allowed to clear power projects of any
size and cost without approval of Central
Electricity Authority (CEA) and the
Ministry of Environment and Forests;

(b) if so, to what extent role of the
Central Government would be minim-
ised; and

(c) what are guidelines, if any, given
and proposed to be given by Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY
JF NON-CONVENTIONAL ENERGY
3OURCES (DR. S. VEN-
JGOPALACHARD? (a) te ({c¢) The
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Government have decided that a scheme
shall be submitted to the Central Electric-
ity Authority for its concurrence only if
the capital expenditure exeeds Rupees
One thousand crores for a scheme for a
generating station prepared by a Generat-
ing Company and selected through a
process of competitive bidding and
Rupees One hundred crores in relation to
all other schemes. The Government is
aiso exploring possibilities of delegating
certain powers at the state level for
clearances concerning Ministry of Envi-
ronment and Forests relating to power
projects. The matter is currently under

Deficit of resources for the 9th Five Year
Plan

647. SHRI SURYABHAN PATIL
VAHADANE: Will the Minister of
PLANNING AND PROGRAMME IM-
PLEMENTATION be pleased to state:

(a) whether it is a fact that there is a
huge deficit of resources before the Plan-
ning Commission in formulation of the
Ninth Five Year Plan;

(b} if so, what are the details thereof
and what measures are proposed to be
taken by Government to meet the re-
quirement;

(c) whether Government are consider-
ing to cut down the budgets of the States
which have either not completed their
projects or have not utilised the funds
according to their Plans ‘during the last
financial year; and

(d) if so, what are the State-wise de-
tails in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHR1 YOGINDER K. ALAGH): (a)
and (b) The exercise to assess the Finan-
cial Resources for the Ninth Five Year
Plan is currently going on. The Ninth
Plan has not been finalized. Hence it is
100 early to make an assessment of defi-
ciency in the financial resources for the
Ninth Plan.



{¢) and (d The Central Government do
mot gut down the budget of the States on
@ccount of not meeting the originally
approved~plan target; but the Planning
Commission has been revising the ap-
proved plan outlay dowanward in those
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state is lower and demanded for rcvision
has been sought by that state. A state-
ment indicating Approved and Revised
plan outlay for 1995-96 is annexed.

discussion between the concerned Minis-

Statement
Approved/ Revised Blan Outay 1995-96
(Rs. crore)
STATE 1995-96
Annual Revised
Plan Plan
Outlay Outlay
1 2 3
A. SPECIAL CATEGORY
1. ARUNACHAL PRADESH 471.00 439,30
2. ASSAM 1418.32 1202.00
3. HIMACHAL PRADESH 750.00 835.00
4. JAMMU & KASHMIR 1050.00 1053.25
5. MANIPUR 300.00 290.42
6. MEGHALAYA 306.52 255.67
7. MIZORAM 227.00 234.00
8. NAGALAND 240.00 195.00
9. SIKKIM 192.00 180.82
10. TRIPURA 350.00 298.39
SUB-TOTAL A 5304.84 4983.85
B. NON-SPECIAL CATEGORY
11. ANDHRA PRADESH 3159.00 2510.64
12. BIHAR 2500.00 972.00
13. GOA 210.00 194.49
14, GUIJARAT 2610.00 2610.00
15. HARYANA 1250.00 1225.00
16. KARNATAKA 3575.00 3100.00
17. KERALA 1550.00 1563.0C
18. MADHYA PRADESH 2900.00 2572.3:
19. MAHARASHTRA 5907.00 6408.8!
20. ORISSA 1650.00 1520.0¢
21. PUNJAB 1675.00 1501.8
22. RAJASTHAN 3200.00 3200.0
23. TAMIL NADU 3200.00 3200.0
24, UTTAR PRADESH 5471.50 4027.4
25. WEST BENGAL 2065.00 2082.0
SUB-TOTAL B 40928.50 36687.5
TOTAL (A+B) 46233.34 41671.i




